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~ In _the matter of:
R = » ) Bachan i.a} L
presently working as

sy

P,

e L Intformation Ass istant. ,
. B/n L/o RI-2BB, Did Mahrauli Road,
e FlA S, Magar, S ;
LMew Dalhi, “naa Applicant

(By Advctate:vlog.SiéghB Lo

i. Union of India,
- Ehrough Bucratary {(Tourism),
- Departmant of Towsr ism,

Gove. of India,

taw Dalhi,

SO S Ragional Diractor (Morth)y,
Govt. of India,
& Fegional Tourist Offica,
N Department of Touriam,
£, Janpath, Mew Dalhi-1.
2. Tha Sacretary,
Departmnat of Personna) % Training,
Govi. of India,
Maw Delhi. s»«s.. Ragpondants
(By Adwvocate: Sh. Rajinder Mischall
ORDER (ORAL)
By Mr. Justice V.Rajagopala Reddy,
The applicant brought this casa s2aking regularisation in
the post of Information Assistant in the Department of
Tour iam. It is the cass of the applicant that he has baen
o '

appointed on ad hoc basis in 1987 and sinte‘thﬁn he has baen
continuously working in the said post and:he also esarned  the
approbaﬁibﬁ of the émplayerg or his supariors. He is now
ingligible, in wiaw of his ovar—aga for frash recruiteent
aczording  $o the rulss in the post of Information Assistant.
It is, therafore, essential that tha age should be ralaved €or
any further recruitment. It is contended by the learned
counszl for the applicant that tha applicant is antitled to ba

ragularised, as he has beon working for a long pariod in  tha

ost of Information fAssistant dehors the rules. Learned
, .
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wetBlaxation  has been allowsd twice, i.e., .in 1993
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CmecmAtEgal foe raspondants, howawvar, submits that  though ags

angd_1997_the

e

e BPplizant  _bhas _nof _availed  of the benefit__as__he has__ not
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compaied, . in, tha, sslscHion. Tha, spplizant <can_ only b=

czonsiderad as per rulwes as he has besn appointed in 1987 on ad

oo basis without following the rules. ¢ st enpn o
Lo Mz have  given careful consideration. Admittedly the

applicant was appointed in 1987 on ad hoc basis. It was not
in  accordanca  wiith tha rulas. It was only on ad hoc  bais
wuntil the regularly selected cendidates had been appointed in

place of tha applicant. The racruifment was made in 1993 and

1927 and tha  sarfain wacancies have bean filled and the

applciant was only continuing in tha available vacancies on ad
hoco basis‘ Mo walid suplanation is givan by the applicant why
ha  had not taken the benafit of the age ralaxation grantad in
1RF3T and 1RF7. It is fairly considerad by tha counssl for tha
applicant that any furthar recruitment has to be in accordance
with tha rules. Howaver, in view of tha facts and
circumstanoes of the case as th=2 applicant has been working
since 1987 his cass should be considearad after relaxation of
his age in any future appointment of available vacancies. The

0Aa \is, accordingly, disposad of. Mo costs.
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